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N 	 & 	 t3 VCC5t0 jCr CCC Applicant 

Cc'ns el for the Railway/ C.G.S.C. 

CERICE NrIIE 	 DATE 	OPDER OF THE TRIBUNAL 

7.4.2004 , 	Heard Mr.B.Gosqamj, learned Couri- 

sel for the applicant. 

Issue notice 'on the respondents 
This pnction is 	 1to show cause as to why the application 

	

F. 	 shall not be a&nitted, returnable by 

four weeks. Ms.U.flas, learned counsel 

appearing on behalf of Mr.S.Sarma, lea-
D.A 	

ed standing counsel for the Railways. 

• accepts Ønotice on behalf of the resporr  
Dy. Regis 	

dentá, 	

the case on 1.1.5.2004 for List 
[L-- 	 admissIon. on that day interim prayer 

will also be considered. 
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3 	 O.A.85/2O4 

11.4.2004 present: The HonSbb& Shri Mukeh Kwnar 
Gupta, Member (J)- . 

The Hon'ble Shri K.V.Prahladan, 
Member (A). 

order passed separately. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAWTI BENCH 

	

0.A./NX.No. 	85 of 2004. 

DATE OF DECISION 11.5.2004.. 

ri Girindra Nath Baishv 
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Mr.R.K.Bhuvan Mr.B.Goswami & Mr.Z.Hussain. 
....................S..........o............o........n-.VO._n'lE FOR TH 

APPLICANT(S). 

-VERSUS- 

• . . . . . P.P.:. . 9?: a • • . a a a a. .1. . . a. a • • a • • • . • a. • a • a .REsPONDE1\rI(S) 

Mr.S.Sarma, Standing Counsel for Railway. 
• .............................................,...0 OADVOCA71E FOR THE 

RESPONDENT(S), 

THE HON 1  BLE MR. MUKESH KUMR GUPTh, JUDICIAL MEMBER. 

THE HONBLE MR. K.V.PRAHLDN, ADMINISTRATIVE MEMBE1. 

1. 	Whether Reporters of local papers may be allowed to see the 
judgment ? 

2.. 	To be referred to the Reporter or not? 

3. 	Whether their Lordships wish to see the fair copy of the V'Q 
Judgment ? 

4.1 Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon'ble Member (J). 
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Original Application No.85 of 2004. 

Date of Order : This, the 11th Day of May, 2004. 

THE HON'BLE SHRI MUKESH KUMAR GUPTA, JUDICIAL MEMBER. 

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER. 

Sri Girindra Nath Baishya 
Son of Late Jcalaram Baishya 
Resident of Village: Japarkuchi 
P.O: Chowkbazar, Dist: Nalbari. 	 . . . . Applicant. 

By Advocates Mr.R.K.Bhuyan, Mr.B.Goswami & Mr.Z.Hussain. 

- Versus - 

Union of India 
Through the Secretary 
the Government of India 
Ministry of Railways 
New Delhi. 

Railway Board 
Ministry of Railway 
Government of India, New Delhi 
Through its Chairman. 

The Director General 
Railway Protection Force 
Railway Board, New Delhi. 

North East Frontier Railway 
Maligaon, Guwahati-781011 
Through the General Manager (Personnel). 

The Chief Security Commissioner 
Railway Protection Force 
N.F.Railway, Maligaon, Guwahati-il. 

The Divisional Security Commissioner 
Railway Protection Force 
N.F.Railway, Lumding 
Dist: Nagaon. 	 . . . . Respondents. 

Mr.S.Sarma, Railway Standing Counsel. 

ORD E R (ORAL) 

1 MUKESH KUMAR GUPTA, MEMBER (j): 

It is stated that Mr.B.Goswami, learned counsel 

for the applicant, is not available in the station and as 

H 	such prayer has been made for adjournment of the case. 

H 	 In the present application we found that the 

applicant was a member of Railway Protection Force, which 

is not within the jurisdication of this Tribunal. It is 

.1 	well settled law that the Railway Protection Force is an 

Contd./2 



mean of 
armed force within LClause  (a) of Section 2 of the 

Administrative Tribunal Act, 1985. For this purpose 

reference can be made to ATR 1986 Vol.! CAT 400 in Krishn 

.Deo Pandey -versus- Union of India & Others decided by the 

Allahabad Bench of this Tribunal. 

In view of the above, this Tribunal does not have 

jurisdiction to entertain the present application. 

Accordingly, Registry is directed to return the relevant 

records to the applicant for taking the appropriate action. 

K.V.PRAHLADAN ) 	 ( MUKESH KUMAR GUPTA ) 
ADMINISTRATIVE MEMBER 	 JUDICIAL MEMBER 
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